IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

L
*

0.A.Ne.1G26/96. Date eof erder 27

3. 1996 L]

' Between

p.Hanumantha Rao ++ Applicant

And

41. The General Manager,
Security Printing Press,
Hyderabad-1.

2. The Principal Secretary,
Finance Department,
Central Secretariat Bldgs.,

New Delhi. .o Respondenfs

Ceunsel fer the Applicant .« Shri v.V.Narasi

Ceunsel for the Regpendents «s Shri N.R.Devara

CORAMNM

Hen'ble Shri Justice M.G.Chaudhari Vice-Chairm
Hen'ble Shri H.Rajendra Prasad : Member(A)
Order

(Per Hen'ble Shri Justice M,G.Chaudhari : Vice.QG

ot

i, Sr. CGSC

»

hairman)

The applicant seeks a declaration that the
conducted by the first respondent on 17.8.96 an

made en that basis feor app@intment to the post @
VA,

Inspecter (Control) vide circular dated 6.8.96.-
b Vo " fisanrar L7 wens —
specified that there was ene post fer OBC and t

were unreserved, The applicant was eligible te

departmental candidate. He, however, joined wif

in filing a representatien te the General Manag
Printing Press, Hyderabad en 16.8.96 stating th
time was left for them te prepare for the exami
.written test which was seheduled te be held on

at 2«00 P.M.

the test and the applicant cheose net te apbear

't

xamination
seleqtien
f Deputy

bad i lact,
It—was

+0 posSts

apply as a

h others

r, Security
t no sufficiem
atien f.e.,

7.8.96

The respondents, however, proceeded te held

t the said te
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It is en that greund that he mow wants the examination te be

declared as bad in law.

2. In eur view the applicant sheuld have appearegd at the
examinatien but having net availed ef that chance pBn his ewn
he cannet question the validity ef the examinatien/, The
questien as te how much time sheuld be given for ﬂmeparatien
befere an examinatien 1s held is net regulated by [any rules
and all that was epen fqg the applicant was te épﬂear as
pessibly the“igggz;;ts may have wanted to test the candidates
on thdbasis of their existing experience and knoewledge. The

respendents cannet be sald te have committed any irregqularity

in helding the examination; Fer that matter the ¢ircular
inviting applicatiens was issued in 6.8.96 and theexamination
was scheduled te be held nearly after 10 days. e applicant
thus had sufficient time te apprise himself with the syllabus
and prepare himself fer the examinatien. Ne ques ion therefore
of directing the respendents te held a fresh examination fer
the applicant é;;;;t arise,
3. shri V.V.Narasimha Ras, learned ceunsel for the applicant

next submitted that the respondents have not filled up the

Ex-servicemenﬁqumta in the pest ef Deputy Inspector (Contrel)

and en that greund the circular issued was net valid as no

reservation fer Ex-servicemen was indicated in the circular

dated 6.8.96. He relies en an extract frem the brechure

issued by the Directerate ef Sainik Welfare, Hydg¢rabad which

mentiens under the heading "Empleyment” that fer| surpese of

employment of Ex-servicemen, the fellowing reservations have

been earmarked, namely 10% in Greup 'C' posts in| Central

Gevernment Departments vide Gevt. of India, Ministry ef Heme
Affairs Netificatien dated 15.12.79. What is h

{he ~
te nete s thathprovision speaks of 10% reservation in Greup '

s

ver pertinenms
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posts and not in the pest of Deputy Inspecter (CIﬁ;rol) %
altheugh the pest may be a Greup 'C' pest. If the respondents
have prepesed te fill up the 10% éuota they woﬁi? have
{ndicated the same im the eircular and since that fact

depends upen the tetal number eof Greup 'C’ pests it is net

pessible te rush te the. conclusien that the res

have net fellewed the reservation pelicy. That,
K e

thereafter raise the question ef regervatien.
ne prima facie case disclesed te entertain the
4. The learned ceunsel fer the applicant submits that
the applicant may like te file a representatien|te the
respondéats and request fer helding a fresh exa ination,
All that we meed te mentien in that cennectien (is that

this erder dees net preclude the applicant frod filing

a representatien.

5. The 0.A. i3 rejected.

e ) e o

Prasad ) ( M.b(Chaué»ari )
Vice-Chairman.,

Dated: 27.8.1996.
Dictated in Open Ceurt. .
. L ﬁ }’1-'] /ﬂqm,
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To

1. The General Manager,
Security Printing Press, Hyderabad-l

2. The 'Principal Secretary,
Finance pepartment, .
Central Secretariat Buildings, . - . 1o

Kew Delhi, ' ‘

3. One copy to Mr.V.V.Narasimha Rao, Advocate, CAT.Hya,

4, One copy to Mr.N.R.Devraj, St.CGSC.CAT.Hyd.
5, One copy to Library, CAT. Hyd.

6. One spare copy.

pm.
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"IN THE CERTRAL ADMINISTRARIVE TRIBENAL

HYDERABAD BENCH ATHYDERABAD

THE HON'BLE MR.JUSTICE mzwbﬁam
VICE~CHATRMAN

AND"
THE HON'BLE MK.H.RAJENDRA PRASAD:M(A)

Dated: 2} @ -1996

. o | OGBER—7" JULGMENT

N.E/R,A./C.A. No,
in
0.h.No., - ‘0’)-6["\{3,
T.A.No. ‘ (W.p. )
Ad@ittmd and Interim‘Directidns

Issuedl

Allowed.

cd of with directions

-Dismigsed

Dismijssed as withdrawn.

Dismissed for Default.

Ord red/Rejectea.\

-

pvm o o order as to costs.
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. &= guafas dfawty
Centraf Administrative Tribunal
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